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.2 

Ki 



-2— 

R.P. No. 8 5/94 
in 

0.A.No.857/91 	 Dt. of decision:  

0 P 0 E R 

j 	As per Hon' ble Sri R. Rangarajan, tiember (A) 	j 

Heard Shrj V. Krishna Rao, learned counsel for 

the applicant and Shri V. Shimanna, learned standing 

counsel for the respondents. 

2. 	This R.A. is filed against dismissal of the O.A. 

No.857/91. The main contentions in this R.A. are: 

(i) The applicant ought to have been taken on 

duty on production of medical certificate from the 

Railway Hpital, Lallaguda before initiating disci-

plinary action. InjaaimuOhas, it was not done, the 

statuscd?Jthe applicant was not determined and hence 

issuing of charge sheet and proceeding with the enquiry 

is illegal. He relies on the judgement of this Tribunal 

in 1.A.No.1206/85 and Serial Ciiibi.jiar  No.16/70 issued 

by the South Central Railway. 

(ii) The second contention is that non—production 

of important documents incorporating his service details 

like personal file etc. a affected the defence of the 

applicant adversely. 

The above two contentions are only reiteration 

of the earlier contention advanced at the time of hearing 

the matter. It is:manifest from the judgement that these I 
points have received the full attention in the judgement. 
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As the present contention4)..e only reiteration, 

it is not necessary to reiterate the reasons given in 

rejecting thtcontention3as these were eçlained fully 

in the judgement. 

In view of the above, we see no error apparent in 

the face of the judgement and hence the Review Petition is 

liable only to be dismissed. Accordingly 	do so. 

No costs.( 

(R. Rangarajan) 	 ( U. Neeladri Rao) 
Member (A) 	 Vice Chairman 

Oated 

kmv V 

Dy. Registrar(Judl) 

C.py to:- 
General Manager,Seith central Railways, 
Seajnderab aá. 

F,A & C.A.O. (c)Ssuth Central Railways,Secunseraba. 

Dy.F.A. & c,A.O.(C)South Central Railways, 
Secunderabad. 
Senier Accounts Officer(c.nstructien), 
SecuMérabad. 
One CQfl to Mr. V.Krishna Ras,Mvocate,CAT,Hyderabad. 
One c.py t. Mr.V.Bhimanna,Adel.aSc,CAT,Hy&erabad. 

One copy to Libnry,CAT,I-tyderabad, 
One c.py spare. 

Icku. 


